IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “A”, CHANDIGARH

MAd e R, = T 4, 3T.EIT.3TIT.3TIT.§ID»‘H1T, qET HeE T
BEFORE: SMT. DIVA SINGH, JM & Dr. B.R.R. KUMAR , AM

IR CTER I Q:i'./ ITA NO. 1095/Chd/2017
feRUT 9¥ / Assessment Year : 2013-14

The Dy. CIT IITH M/s Franklin Laboratories (India)

Circle-7, Pvt. Ltd.

Ludhiana 386/1, Maharani Jhansi Road, Civil
Lines, Ludhiana

TARRT @ H./PAN NO: AAACF2313C

3rdremmefi/Appellant gcafi/Respondent

ST 3T Q:i'./ ITA NO. 1452/Chd/2017
feRUT 9¥ / Assessment Year : 2014-15

The ITO gITH Sh. Darshan Singh Prop.
Ward-1, M/s Gill Egg Sales, Mansa Road
Barnala Handiaya Barnala

FYRT S@T E./PAN NO: BGOPS5340A

3rdremefi/Appellant gcafi/Respondent

fraTRT T 3T A/Assessee by : Shri. Parikshit Aggarwal
ToEd FT 3 8/ Revenue by : Smt. Chandrakanta

Qflf!ﬁ'lé’ $r arr@/Date of Hearing:  08/08/2018
3CHYUTT T d&/Date of Pronouncement : 25/09/2018

3Te2A/Order
PER BENCH :

Both the above appeals have been filed by the Revenue against the
order of the Ld. CIT(A).

2. According fo Circular No. 03/2018 dated 11/07/2018, the CBDT in
supersession of earlier instructions has directed that department’s appeals
before ITAT shall not be filed in cases where the tax effect does not exceed the
monetary limit of Rs. 20 lacs. The tax will not include any interest thereon. It is
further clarified that if in the case of an assessee, disputed issues arise in more
than one assessment year, appeal can be filed in respect of such assessment
year or years in which the tax effect in respect of disputed issues exceeds the

monetary limit so specified.



3. Admittedly, in the departmental appeals, the tax effect is less than Rs. 20
lacs, therefore, departmental appeal is not maintainable. The Ld. DR could not

bring to our notice any exceptions mentioned in the said Circular.

4, In view of the above, both the above appeals of the Revenue are

dismissed.

Order pronounced in the open Court.
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